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From:
The Registrar General,
High Court of Delhi, T Vs
New Delhi-110003. Voo pr
To

% L.-‘f he Principal District & Sessions Judge (Headqliarters), Tis Hazari Courts, Delhi.

3. The Principal District & Sessions Judge, New Delhi District, Patiala House Courls, New
Delhi.

1. The Principal District & Sessions Judge, South-West District, Dwarka Courts, New  Dethi.

4. The Principal Distriet & Sessions Judge, West Distriet, Tis Hazari Courts, Delhi.

5. The Principal District & Sessions Judge, East District, Karkardooma Courts, Delhi.

6. The Principal District & Sessions Judge, South District, Saket Courts, New Delhi.

7. The Principal District & Sessions Judge, Shahdara District, Karkardooma Courts, Delhi.

8. The Principal District & Sessions Judge, North-West District, Rohini Courts,New
Dethi.

9. The Principal District & Sessions Judge-cum-special Judge (PC Act) (CBI), Rouse Avenue
Courts Complex. New Delhi.

10. The Principal District & Sessions ludge, South-East District, Saket Courts, New Delhi.

11. The Principal District & Sessions Judge, North-East District, Karkardooma Caourts,

Dethi. '
12. The Principal District & Sessions Tudge, North Distriet, Rohint Courts, New Delhi.

Sub: Designation of Special Courts under Seetion 84 of the Rights of Persons with Disabilities
Act, 2016,

Sir

f am directed to forward herewith Notification no. F.1/ 19/2018-Judl./Suptlaw/1948-1957 dated
12.11.2024 (copy enclosed) issued by the Govt. of NCT of Delhi regarding designation of the Court
of Special Judge (PC Act)/CBI-02, RACC and the MP/MLA Court of Special Judge (PC Act})
(CBD-23. RACC. New Delhi as the Special Courts with respect to the categories of cases dealt
wilh by these Courts for the entire National Capital Territory of Delht to try the offences under the
Rights of Persans with Disabilities Act, 2016, for information and necessary action.

Yours sincerely,

C@m«mm

(Dileep Namrani)
Assistant Registrar (Gaz-1A)
For Repistrar General

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs) ¢ DELHI 24 :
No. 4 G hzﬂ'o /Power/Gaz/2024 Dategd [2 8 N UV 2[]

Subs- Designetion of Special Courts under Section 84 of the Rights of Persons with
pisabilities Act, 2016.
capy forwarded for information and necessary gction tot-
1. All the Judicial Officers of DHJS & DJS, Central District, Tis Hazarl Courts, Delhi.
2. The AO(J)/Branch In-Charge, Filing Branch (Central), E-Sewa & Suvidha Kendra,
Genergl Branch, Library {Central) Tis Hazari Courts, Delhi,
. The pffice of CJM, Cenrtral District, Tis Hazari Courts, Delhi.
. THE PS/Reader/Ahlmad to Ld. Principal District & sessions Judge (HQS).
The Website Committee (Hindi/English) Tis Hazarl Co , Delhd,
6. The R&I Branch (Central) for uploading on Layers.
7NOV 204

{Commercial Court)
OFficer In-Charge, Yudiclal Branch (Central)
For Principal District B Sesslons Judge (HQs),
Delhi

Date : 2_\\\ \\")_5»_.\
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(TO BE PUBLISHED IN PELHI GAZETTE PART-IV EXTRA-ORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS

8" LEVEL, C-WING, DELNI SECRETARIAT, I.P. ESTATE, NEW DELHI-118002

Nu, 17194201 8-Judi Suptlaw/ 1948 — 1955 Dated 12 |1 I'M’Lul

NOTIFICATION

No. F. 1/19/2018-Judt./Suptlaw/ 1948 - J9S% In pursuance of the provisions of
Section 84 of the Rights of Persons with Disabilities Act, 2016 and in addition to the Special
Courts already notified vide notification bearing No. F.No. 1/19/2018- Judi./Suptlaw/1499-
1507 dated 19.08.2019, the Lieutenant Governor of National Capital Territory of Dethi, with
conowrrence of Hon'ble Acting Chief Justice of High Court of Dethi, hereby designate the
Court of Special Judge (PC Act)/CBI-02, Rouse Avenue Court Complex and the MP/MLA
Court of Special Judge (PC Act) (CBI)-23, Rouse Avenue Court Complex, New Deihi as
Specia! Courts with respect to categories of cases dealt with by these couns for the enlire
National Capital Territory of Delhi 10 try Lht. offences under the Rights of Persons with
Disabilities Act, 2016.

By Osder and in the Name of the

Lt. Governor of Mational
Capital Territory of Delhi,

Q et ) i \\\’m

{Puneet Nagpal)
Additional Secretary (Law, Justice & A,

FNo, 1/19/2018-Judl./Suptlaw/ {4y2 ~ 1955 Dated 12l nl 2024

" Copy forwarded for information and necessary action {o:-

1. Pr. Secretary 1o Lt. Governor, Govt. of NCT of Dethi, Raj Niwas, Delhi.

2. The Secretary to Hon'ble Minister (Law}, Govt, of NCT of Dethi.

3. The Chief Secretary, Govt, of NCT of Delhi, New Delhi.

4. The Registrar General, High Court of Delhi, New Delhi.

5. The State Commissioner for Persons with Disabilities, Govt. of NCT of Delhi.

6. The District & Sessions Judge (HQ), Delhi, Tis Hazari, Delhi.

7. Pr. Seeretary, Home Department, Govt. of NCT of Dethi, New Delhi.

8. The Director, Social Welfare Department, Govt. of NCT of Dethi.

Y, the bpec:di Secretary {GAD/Coord.), Govi. of NCT of Delhi, in duplicate with Hindi
version; for publication in Delhl Gazelle.

10. Guard file.

uNIj
{Prncet Nagial)
Additional Secretary (Law, Justice & L.A.)




